FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
C M SMITH AND SONS LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

C M Smith and Sons Limited

2. | Date of incorporation of corporate @ 01-06-1998
debtor
3. | Authority under which corporate debtor | ROC — Ahmedabad
is incorporated / registered
4. | Corporate Identity No. / Himited | U17297GJ1998PLCo34205
Liability Identifieation Neo- of corporate
debtor
5. | Address of the registered office and | Dashrath Wadi, Court Road Nadiad, Dist-
principal office (if any) of corporate | Kheda, Nadiad, Gujarat, India, 387001.
debtor
6. | Insolvency commencement date in | 16-10-2025
respect of corporate debtor
7. Estimated date of closure of insolvency | 14-04-2026
resolution process (180 days from the Order date 16-10-2025)
8. | Name and registration number of the | Mr. Janak Jagjivan Shah
insolvency professional acting as
interim resolution professional IBBI Reg. No: IBBI/IPA-001/IP-P-
02626/2022-2023/14085
9. | Address and e-mail of the interim | Address: 201, Kamdhenu Complex, Near
resolution professional, as registered | Toran Dining Hall, Opp. Sales India, Income
with the Board Tax, Ashram Road, Ahmadabad, Gujarat —
380009.
Email id: iprvcajanakshah @gmail.com
10. | Address and e-mail to be used for | Correspondence Address: 1o® Floor,
correspondence with the Interim | 1003, Zion Z1, Near Avalon Hotel, Sindhu
Resolution Professional Bhavan Road, Thaltej, Ahmedabad — 380054
Process Email id:
cirp.cmsmith@npvinsolvency.in
For filing claims, please go to the claims
section of below mentioned website:
https: //www.npvipe.global/
11. | Last date for submission of claims 30-10-2025 (14 days from receipt of the Order
| s, NI AVl | _dated 16-10-2025)
12. | Classes of creditors, if any, under clause | Not Applicable
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | Not Applicable

identified to act as Authorised
Representative of creditors in a class
(Three names for each class)




14. (a) Relevant Forms and (a) www.ibbi.gov.in
(b) Details of authorized https://www.npvipe.global/
representatives are available at: (b) Not Applicable

Notice is hereby given that the National Company Law Tribunal, Ahmedabad Bench II, has
ordered the commencement of a Corporate Insolvency Resolution Process of the C M Smith
and Sons Limited on 16-10-2025.

The creditors of C M Smith and Sons Limited are hereby called upon to submit their claims with
proof on or before 30-10-2025 to the Interim Resolution Professional at the address mentioned
against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed against
entry No.13 to act as authorised representative of the class [specify class] in Form CA. - Not
Applicable

Submission of false or misleading proofs of claim shall attract penalties.

Janak Jagjivan Shah

Interim Resolution Professional

In the matter of C M Smith and Sons Limited

IBBI Reg. No: IBBI/IPA-001/IP-P-02626/2022-2023/14085

Date: 18-10-2025 AFA Validity: June 30, 2026
Place: Ahmedabad Email for Correspondence - cirp.cmsmith@npvinsolvency.in




SIND BANK LIMITED

2nd Floor, Business Empire, 5, Jagnath Plot
Corner, Opp. R.K.C. College, Rajkot - 360 001

APPENDIX IV-A

Indusind 5

[See provision to Rule 8(6) & 9(1)]
Publication of Notice for Sale of Inmovable Property

Sale Notice & E-Auction for sale of Inmovable Assets under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read
with proviso to Rule 8(6) & 9(1) of the Security Interest (Enforcement) Rules, 2002
(SARFAESI Act).

Notice is hereby given to the public in general and in particular to the Borrower(s), Co-
borrowers and Guarantor (s) that the below described immoveable properties mortgaged to
the Secured Creditors, the physical possession of which has been taken on 27/08/2023 by the
Authorized Officer of Indusind Bank Limited. The secured assets, will be sold as “As and
where basis”, “as is what is basis”, “whatever there is basis”, No recourse Basis” on
28/10/2025, for recovery of Rs.6,90,059/- as on 22/04/2025 together with further interest cost &
expenses, etc: due to the secured Creditors from following borrower, Co-borrower & Guarantor.
The reserve price and earnest money to be deposited is mention below respectively.

That along with submitting the tender document the Bidder shall ~ submit along with it 10%
amountofreserve price. ThatBank has fixed the reserve price and the Earnest Money Deposit
(EMD) mentioned herein below, shall be deposited through Demand Draft only in Favour of
Indusind Bank Ltd.

The successful bidder(s) shall pay and deposit 25% of the Sale Price (less 10% amount
already paid along with the Bid) i.e. the purchaser needs to pay remaining 15% on sale
confirmation on the date of e-Auction or not later than the end of next working day. There after the
balance amount of 75% of the Sale Price is required to be deposited within 15 days from the date
of Sale Confirmation Letter as contemplated under as per SARFAESI Act.

Details of Borrowers, Co-|(BORROWER) 1) RUPARELIYA DHARAM K Son Of
Borrower, Guarantors with|Kiranbhai

Address Near R/O Nava Nagarvada, Street No 3, Near Randal Kuva,
Junagadh, Gujarat -362001 Also At- Flat No.5, 1st Floor,
Pankaj Appartment, Block No 13, Nava Nagarvada, Street No
3, Junagadh, Gujarat-362001.

(CO-BORROWER) 2) Ms. Rupareliya Tanvi Dharam S/D/W
Mohanbhai

Near R/O Nava Nagarvada, Street No 3, Near Randal Kuva,
Junagadh, Gujarat-362001

GRJ05001M

Rs. 2,91,600/- (Rupees Two Lakh Ninety One Thousand Six
Hundred)

Rs. 29,160/- ( Rupees Twenty Nine Thousand One Hundred
Sixty)

28/10/2025-11.00AMto 12.00AM

LoanAccount Number
Reserve Price

Earnest Money Deposit

Date & Time of E-auction

Last date of submission of bids
along with EMD 24/10/2025

Minimum bid IncrementAmount | Rs. 50,000/- (Rupees Fifty Thousand Only)
Date & Time of Inspection of|21.10.2025 (1:30 PM-02:30 PM)

Property
E-auction Website Address https://lwww.bankeauctions.com

Description of the Immovable | All the piece and parcel of land and building in the residential
Property / Secured Asset Flat No 5, measuring 450-0 sq ft on 1st floor in building called
“Pankaj Appartment” in are called Nagarvada, City
Survey/Block/ Ward No.13, City Survey No 259, Junagadh
362001. Bounded as East:- Other property, West :- Flat No.6,
North:- Stairand Flat No.4, South:- Randal Kuva

Terms and Conditions :-

1) E-auction is being held on “AS AND WHERE BASIS”, “AS IS WHAT IS BASIS”,
“WHATEVER THERE IS BASIS” basic and will be conducted “ONLINE”.

2) The auction will be conducted through Indusind Bank approved service provider M/s C 1
India Private Limited at the web portal https://lwww.bankeauctions.com

3) Bid Documents, Declaration, General Terms and Conditions of online auction sale are
available at secured Creditor’s website i.e https:www.indusind.com or website of service
provideri.e https:/lwww.bankeauctions.com

4) To the best of knowledge and information of the Authorised Officer, there is no encumbrance
on the properties. However, the intending bidders should make their own independent
inquiries regarding the encumbrance, title of properties put on auction and claims / rights /
dues / affecting the properties, prior to submitting their bid, in this regard, the e-auction
advertisement does not constitute and will not be deemed to constitute any commitment or
any representation of Indusind Bank.

5) The interested bidders who require assistance in creating Login ID & Password, uploading
data, submitting bid, training on e-bidding process, etc. may contact M/s C 1 India Private
Limited, Plot No0.68, 3rd floor, sector 44, Gurgaon,122003, Haryana. Support No.
7291981124,2526 & Contact Mr. Bhavin — 8866682937 Support Email ID :
support@bankeauctions.com and for any property related query may contact the Bank
Officer Mr Jignesh Kshatriya 7043332225 & Mr Himanshu Vala on 7043332227 It may please
be noted that in case of any discrepancy / inconsistency between e-auctions notices
published in English and in vernacular then the contents of the notice published in English
shall prevail.

6) The Authorised Officer / Secured Creditors shall not be responsible in any way for any third-
party claims/rights/ dues.

7) The sale shall be subject to rules / conditions prescribed under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act,2002.

Date: 18-10-2025
Place: Junagadh

Authorized Officer
Indusind Bank Ltd

INDUSIND BANK LIMITED

2nd Floor, Business Empire, 5, Jagnath Plot
Corner, Opp. R.K.C. College, Rajkot - 360 001

APPENDIX IV-A
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[See provision to Rule 8(6) & 9(1)]
Publication of Notice for Sale of Inmovable Property

Sale Notice & E-Auction for sale of Inmovable Assets under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read
with proviso to Rule 8(6) & 9(1) of the Security Interest (Enforcement) Rules, 2002
(SARFAESI Act).

Notice is hereby given to the public in general and in particular to the Borrower(s), Co-
borrowers and Guarantor (s) that the below described immoveable properties mortgaged to
the Secured Creditors, the physical possession of which has been taken on 27/08/2023 by the
Authorized Officer of Indusind Bank Limited. The secured assets will be sold as “As and
where basis”, “as is what is basis”, “whatever there is basis”, No recourse Basis” on
28/10/2025, for recovery of Rs.21,09,521/- as on 22/04/2025 together with further interest cost &
expenses, etc: due to the secured Creditors from following borrower, Co-borrower & Guarantor.
The reserve price and earnest money to be deposited is mention below respectively.

That along with submitting the tender document the Bidder shall submit along with it 10%
amountofreserve price. ThatBank has fixed the reserve price and the Earnest Money Deposit
(EMD) mentioned herein below, shall be deposited through Demand Draft only in Favour of
Indusind Bank Ltd.

The successful bidder(s) shall pay and deposit 25% of the Sale Price (less 10% amount
already paid along with the Bid) i.e. the purchaser needs to pay remaining 15% on sale
confirmation on the date of e-Auction or not later than the end of next working day. There after the
balance amount of 75% of the Sale Price is required to be deposited within 15 days from the
date of Sale Confirmation Letter as contemplated under as per SARFAESI Act.

Details of Borrowers, Co-|(Borrower):1) Mr. GIRISHBHAIPARSOTTAMBHAI

Borrower, Guarantors with|C/o. Parsotambhai, Chobari Vadi, Jhalansar, Junagadh,
Address Gujarat. Pin Code: -362011, Mobile No 8758128421. Also, At
B3, Flat No 403, Vishvas City, Nr Om Nagar, Khalipur Road,
Junagadh, Gujarat PIN: -362001. Mobile No: -8758128421

(Co-Borrower): 2) MRS SANGITABEN GIRISHBHAI, C/O
Lajibhai, Jalansar, Chobai Wadi, Junagadh, Gujarat.Pincode:
-362011 MOBILE: -6355629957

(Guarantor):3) Mr. CHANDUBHAI DHARMSHIBHAI
MENDAPARA C/o, Dharamshibhai, Near Maruti Mill, At
Sargvada, Junagadh, Gujarat, Pin code: - 362001 Cell:-
9327561160

GRJ05155M

Rs. 6,56,100/-(Rupees Six Lakh Fifty Six Thousand One
Hundred)

Earnest Money Deposit Rs. 65,610/- (Rupees Sixty Five Thousand Six Hundred Ten)
Date & Time of E-auction 28/10/2025-11.00 AMto 12.00 AM

Last date of submission of bids | 24/10/2025
along withEMD

Minimum bid IncrementAmount | Rs. 50,000/ (Rupees Fifty Thousand Only)

Date & Time of Inspection of|21.10.2025 (01.00PM-02.00PM)
Property

E-auction Website Address https:/lwww.bankeauctions.com

Description of the Immovable [ All the part and parcel of property Flat No 401 built up area
Property/ Secured Asset admeasuring 58-29 Sq. Mtrs. Situated on the Fourth Floor of
B/3 (A-5) building of “VISHVAS CITY” Constructed on the
Land Plot No-1 land admeasuring 6557-23 Sq. Mtrs. Of
R.S.No. 54/1/2/Paikee -1 land admeasuring Ac. 2-00 Guthas
of Joshipara, located within the limits of Junagadh Municipal
Corporation Bounded by:-East:- Adj. Open Space of Margin
West:- Adj. Stair Common Passage, Main door of the Flat
North:-Adj. Open Space of Margin South:-Adj. Flat No.B.3
1402

LoanAccount Number
Reserve Price

Terms and Conditions :-

1) E-auction is being held on “AS AND WHERE BASIS”, “AS IS WHAT IS BASIS”,
“WHATEVER THERE IS BASIS” basic and will be conducted “ONLINE”.

2) The auction will be conducted through Indusind Bank approved service provider M/s C 1
India Private Limited at the web portal https://www.bankeauctions.com

3) Bid Documents, Declaration, General Terms and Conditions of online auction sale are
available at secured Creditor’'s website i.e https:www.indusind.com or website of service
provider i.e https://www.bankeauctions.com

4) To the best of knowledge and information of the Authorised Officer, there is no encumbrance
on the properties. However, the intending bidders should make their own independent
inquiries regarding the encumbrance, title of properties put on auction and claims / rights /
dues / affecting the properties, prior to submitting their bid, in this regard, the e-auction
advertisement does not constitute and will not be deemed to constitute any commitment or
any representation of Indusind Bank.

5) The interested bidders who require assistance in creating Login ID & Password, uploading
data, submitting bid, training on e-bidding process, etc. may contact M/s C 1 India Private
Limited, Plot No.68, 3rd floor, sector 44, Gurgaon,122003, Haryana. Support No.
7291981124,25,26 & Contact  Mr. Bhavin — 8866682937 Support Email ID :
support@bankeauctions.com and for any property related query may contact the Bank
Officer Mr Jignesh Kshatriya 7043332225 & Mr Himanshu Vala on 7043332227 It may please
be noted that in case of any discrepancy / inconsistency between e-auctions notices
published in English and in vernacular then the contents of the notice published in English
shall prevail.

6) The Authorised Officer / Secured Creditors shall not be responsible in any way for any third-
party claims/rights/ dues.

7) The sale shall be subject to rules / conditions prescribed under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act,2002.

IDate: 18-10-2025 Authorized Officer
Place: Junagadh Indusind Bank Ltd

Advertisement giving notice about registration under Part |
of Chapter XXl of the Act [Pursuant to section 374 (b) of
the companies Act, 2013 and rule 4 (1) of the Companies
(Authorised to Register) Rules, 2014]

1. Nolice is hereby grven that in pursuance of sub-section (2) of section 366 of

ihe Companses At 2013, an apphcabon = proposad to bé madae after itoen

days hareol bul before the expiry of thirty days hersinafter io the Registrar at
Ceantral Regstration Cantre (CRC), Indian insbitute of Comporate Aftars (IICA)
122000
fhat “W's. Trans (obe Educabion”, a Partnership Firm may be regisiensd under

Part | of Chaptar XXI of the Companes Act 2013, as a company limited by

b T e g s ¢
Fiot 0. 6, 7, 8, Secior 5, IM1 Manesar, Lssinct Gungaon (Hanwana

S=hargs

2. The prncipal obsects of the company ane as follows

o carmy on the bussnoss Of aducaton suppon serads provides like corpar
counseing, admissions, visa assstance
SChOOS. CONSOES Lnnsertiles ofc

1 Acopy of the drall mamomndum and arbckes of assockabon of tha proposed

scholarships guidance 10 studants

zompany may be mspecied al the office at “Trans Globe House, Opp. Kings
Land Towers, Amin Mang, Hakol , Guaral, Inds = 360005

4, Nobce i hereby given thal any person obechng 10 this apphcalion may
LN I""-.C-i!!: [l -'Z-!:'F_”.'!-_-‘: Ak i :"":_.'. el L -:f!"._.' i at E"" s HF"'._:-L-"rI:I-.'I"l
Cen nsttute of Corporate Affairs (IICA), Piot No. 6, 7, 8
Sector 5, IMT Manesar, District Gurgaon (Haryana), Pin Code- 122050°
twenty one days from the date of publication of this notice, with a copy 1o the

P — § B o . =
company al its regesterad office

g (LHL

ol
UL |

datitn

e Namea_uf Applicants/Partners
LSO TS Tw) ey OF LU, doc 1.Vijay Bharatkumar Mehta
Al Raghot 2.Neha Vijaykumar Mehta
3. Manil Vijaybhal Mehta

SATURDAY, OCTOBER 18, 2025
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INDUSIND BANK LIMITED

2nd Floor, Business Empire, 5, Jagnath Plot
Corner, Opp. R.K.C. College, Rajkot - 360 001
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APPENDIX IV-A

[See provision to Rule 8(6) & 9(1)]
Publication of Notice for Sale of Inmovable Property

Sale Notice & E-Auction for sale of Inmovable Assets under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read
with proviso to Rule 8(6) & 9(1) of the Security Interest (Enforcement) Rules, 2002
(SARFAESI Act).

Notice is hereby given to the public in general and in particular to the Borrower(s), Co-
borrowers and Guarantor (s) that the below described immoveable properties mortgaged to
the Secured Creditors, the physical possession of which has been taken on 27/08/2023 by the
Authorized Officer of Indusind Bank Limited. The secured assets, will be sold as “As and
where basis”, “as is what is basis”, “whatever there is basis”, No recourse Basis” on
28/10/2025, for recovery of Rs.24,04,267/- as on 22/04/2025 together with further interest cost &
expenses, etc: due to the secured Creditors from following borrower, Co-borrower & Guarantor.
The reserve price and earnest money to be deposited is mention below respectively.

Thatalong with submitting the tender document the Bidder shall submit along with it 10% amount
of reserve price. ThatBank has fixed the reserve price and the Earnest Money Deposit (EMD)
mentioned herein below, shall be deposited through Demand Draft only in Favour of Indusind
Bank Ltd.

The successful bidder(s) shall pay and deposit 25% of the Sale Price (less 10% amount
already paid along with the Bid) i.e. the purchaser needs to pay remaining 15% on sale
confirmation on the date of e-Auction or not later than the end of next working day. There after the
balance amount of 75% of the Sale Price is required to be deposited within 15 days from the date
of Sale Confirmation Letter as contemplated under as per SARFAES| Act.

O SBI STATE BANK OF INDIA

AMCC Dhandhuka (62747) Taluka Dhandhuka District Ahmedabad 382460

To

M/s NIVA DAIRY PROP SH. KALUBHA! BHAVUBHAI KDGATIYA VILLAGE KARIYANI At
MAHARA VALL KARNANI, AT-KARNANL TA-AND DIST, BOTAD GLIARAT-364710

SH. PRAGJIBHAI BHAVUBHAI KOGATIYA (GUARANTOR) M/s NIVA DAIRY FARM
VILLAGE KARMNANI Af- BMAHARAD VALL LAKHIYANI ROAD KARTYANI AT-KARMANI, Th-
AND DIST BOTAD GUJARAT-364710

SH. MADHAYJIBHAI BHAVUBHAI KDGATIYA (GUARANTOR) OF NIVA DAIRY FARM
VILLAGE KARMANI Af- MAHARAS VALL LAKHIYANI ROAD KARIYANI, AT-KARIYANI TA-
AND DIST BOTAD GUJARAT-364710

Whereas, The Auwthorized Officer of the State Bank of India, under the
Sacuntization and Reconstrection of Financial Assets and Enforcement of Security
Interest Act, 2002 and in exercise of the powar conferrad wder section 13(12) read wilh
Rude 3 of the Security Interest (Enforcement) Rules, 2002 issued a Demand Notice datad
21.07. 2025 vnder Section 13(2) of the sald Act, calling upon the borrowers MY's Niva
Dairy Prop. Sh. Kalubhai Bhavubhai Kogatiya, Guarantors Sh. Pragjibhai Bhavubhai
Eogatiya and Sh. Madhavjibhai Bhavubbhai Kogativa to regay the amourt mentionad
inthe aforementioned notice being Rs.59,083, 691/ (Fifty Nine Lac Three Thousand Six
Hundred and Minety One only) 25 on 21.07.2025 together with fusther contractual
intarest thergon Gl the data of payment and incidental expensas, costs and charges
incurrad o be incerred  undil the date of payment within 60 (Sody) days from the date of
said nofice.

The borrower [/ guarantors-having faiked to repay the amount, nodica is
herely given to ihe borrower [ guarantors and ihe public in ganeral that the undarsignad
has taken SYMBOLIC PDSSESSION of the property descnbed harein balow in exarciss
of powers conferred on himfher under Section 13(4) of the said Act read with Rule & of
the sasd Rules onthe 131th Day of Oclober 2025,

The bofrowear/ quarantos in particular and the public in general ara hareby
cautioned not to deal with the property and any dealing with the propesty will be subject
to the charge of the State Bank of India for an amount of being Rs 59,083,691, {Fifty
Ming Lag Three Thousand Six Hundred and Minely One only) as on 21.07 2025
together with further contractual interest thereon till the date of payment and incadental
gxpanses, costs and charges incurred o be incurrad untilihe date of payment.

SR Mo| Primary Secunty |

1 CHARGE OVER LAND Agriculture [and SURVEY NO 924 527 LAKHIYANI ROAD |
KARMANI |, Shed Constructed from Bank Finance, all Machines Purchased froem
Bank Firance, allthe Ualthes Purchased from Bank Finance

Property Bearing SURVEY No. 166/F PLOT NO 7 SHANTINAGAR SOCIETY NEAR
PATIDAR RESIDENY BHAVNAGAR ROAD BOTAD Tofal Admaasuring N A Land
Property Area 370.50 Sg.M1 In the name of Sh. Madhaviibhal Bhavubhai Kogatiya
East= BURBVEY MO 166875 LAND 31.00 MTR, West-FLOT NO &, North-BHAVNAGAR
ROAD, South-PLOT NG S &8-TaBOTAD Dist-BOTAD-364710

Date; 13.10.2025 Authorized Dfficer

Indusind -

2nd Floor, Business Empire, 5, Jagnath Plot
Corner, Opp. R.K.C. College, Rajkot - 360 001

APPENDIX IV-A

[See provision to Rule 8(6) & 9(1)]
Publication of Notice for Sale of Inmovable Property

Sale Notice & E-Auction for sale of Inmovable Assets under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read
with proviso to Rule 8(6) & 9(1) of the Security Interest (Enforcement) Rules, 2002
(SARFAESIAct).

Notice is hereby given to the public in general and in particular to the Borrower(s), Co-
borrowers and Guarantor (s) that the below described immoveable properties mortgaged to
the Secured Creditors, the physical possession of which has been taken on 24/09/2023 by the
Authorized Officer of Indusind Bank Limited. The secured assets will be sold as “As and
where basis”, “as is what is basis”, “whatever there is basis”, No recourse Basis” on
28/10/2025, for recovery of Rs. 72,02,332/- as on 06/06/2025 together with further interest cost
& expenses, etc: due to the secured Creditors from following borrower, Co-borrower &
Guarantor. The reserve price and earnest money to be deposited is mentioned below
respectively.

That along with submitting the tender document the Bidder shall  submit along with it 10%
amountofreserve price. ThatBank has fixed the reserve price and the Earnest Money Deposit
(EMD) mentioned herein below, shall be deposited through Demand Draft only in Favor of
Indusind Bank Ltd.

The successful bidder(s) shall pay and deposit 25% of the Sale Price (less 10% amount already
paid along with the Bid) i.e. the purchaser needs to pay remaining 15% on sale confirmation on
the date of e-Auction or notlater than the end of next working day. There after the balance amount
of 75% of the Sale Price is required to be deposited within 15 days from the date of Sale
Confirmation Letter as contemplated under as per SARFAESI Act.

POSSESSION NOTICE [RULE - 8 (1)] (For immovable property)

Details of Borrowers, Co-|(Borrower):1)MrJOGIYA MAHESH LAXMANBHAI C/O
Borrower, Guarantors with|Laxmanbhai Near Bansidhar School, Dolatpara Part,
Address Junagadh, Gujarat.Pin Code:-362037, Mobile No
9726153537. Also At Plot NO 66, Prernadham Society,
Khamdhrol, Near To Rto Office Block 1 Junagadh, Gujarat.
Pin:- 362037, Mobile No:- 9726153537

(Co-Borrower):2) Mrs. SARDHARA PRAVINBHAI P C/O
Popatbhai Pooja Duplex Society, Home No.4 Nr Gokul
Provision Store, Raj Mandap Vari Sheri, Junagadh, Gujarat
Pin :-360005, Mobile No 9925729543

GRJ05040M

Rs. 9,47,700/- (Nine Lakh Fourty Seven Thousand Seven
Hundred Rupees)

Rs. 94,770/- (Ninety Four thousand Seven Hundred Seventy
Rupees)

Date & Time of E-auction 28/10/2025-11.00AMto 12.00AM

Last date of submission of bids | 24/10/2025

along with EMD
Minimum bid IncrementAmount | rs. 50,000/~ ( Rupees Fifty Thousand Only)

Date & Time of Inspection of21.10.2025 (12:00 PM-01:00 PM)
Property

E-auction Website Address

Loan Account Number
Reserve Price

Earnest Money Deposit

https://www.bankeauctions.com

Description of the Immovable | A\ the piece and parcel of land and building in residential
Property/ Secured Asset House constructed on the land of Plot No 66/Paikee Land
admeasuring 56-525 (Sub Plot No.66/1) of R.S No.
122/2/Paikee Land admeasuring Ac.3-08 Sq. Mirs of
Khamdhrol Known as “PRERANADHAM -2 located within the
limits of Junagadh Municipal Corporation and bounded as : -
EAST: - Road WEST: -Land of Common Plot No.2 NORTH: -
Land of Plot No.66/Paikee (Sub Plot No.66/2) SOUTH: -Land
of PlotNo.65

n SBI | State Bank OF India = 3rd Floor, Aamirakenj Business Cantre, Opp
A

da Water Tank, Satyamev Hospital Road, Chandkheda, Ahmedabod

[Appendix 4 - [RULE - 8 {1]] POSSESSION NOTICE (For Immovable Proparty)
[Under Rule B{1) of Secority Interest {Enforcement] Reles, 2002)

Wheraas, Tha undersigned being the awthorizad officer of the STATE BANK OF INDIA,
HOME LOAN CENTRE, CHANDKHEDA [RACPC-EAST). 3rd FLOOR AAMAAKUNI
BUSINESS CENTRE, OPP AUDA WATER TANK, SATYAMEV HOSPITAL ROAD,
CHANDKHEDA, AHMEDABAD under the Secumtizabion and Reconstructan af Financial
Assets and Enforcoment of Security Inferest Act, 2002 [Act Mo, 54 of 2002 and in exercise of
powers confesred under secticn 13 {12] read with mle 3 of the Security Intarest |Enforcemant] |
Rutas, 2002 i=sued a demand notice dated 04.08.2025 calling upon the Mrs. Himalini Dennis
Christian to repay the amount mentioned in the notice being of Rs. 18,93,537/- (Rupees |
Eightesn Lacs Minety-threse thousand five hupdred thirty-seven anly) as on 30.07 2025,
The Barroweer laving Failed 1o repay the ampund, nofice = herehy given to thi borrawes, lgal
heirs {known = unknown), legal representatives (known = anknownl, guarantor and i |
public in generad that the ondersignad bas taken symbolic Sphysical possesssan ol the )
proparty describad herem balow in exercise of powers conterred on himy'hear under saction
1304} ot the sasd Act read with rule B of the Becurity Imtarest |Enforcermant) Rules, 2002 on this
13th day of tha maonth Detobear of thea yeer 2025,
The borrpwear’ Guarantor and the public in genesal s hereby cautioned not 1o deal wath the |
praperty and any deabngs with the propery will be subject 1o the change of the STATE BANK
DF INDIA, HOME LOAN CENTRE, CHANDEHEDA (RACPC-EAST), 3rd FLOOR
AAMRAAKUMNI BUSINESS CENTRE. OPP AUDA VWATER TANK, SATYAMEV HOSPITAL
ROAD, CHANDKHEDA, AHMEDABAD for an amount of Bs. 18.83,537/- (Rupees Eighteen |
Lacs Minety-three thousand five hundred thirty-seven cnly) a5 on 30.07.2025. With
further interest andincidental expanse, costs ete,
Therean, The bofroweers attention is invited 1o provisians of sub-section (8) of section 13 of|
thie Act, inrespect of lime available, to redeem the secured assets

DESCRIPTION OF PROPERTY
Flat/Bungatow,Piot Namber: F-304, Schema: ADITYA — INDA COLONY, Revense Survey
Moo 1764, TP Scheme Mumber: 76, FP Mumbar: 1051, Moujpe: HATHIJAN, Sub
Registration District: VATVA, Registration District: AHMEDABAD Boundaries of the
Property: PlatFlat Na.: F-304, Easi: Block Mo, G, West: Flat Mo. F303, North: Society
Space, South: Flat Mo. F/301

Authorised Officer
(State Bank of India)

PLACE: Ahmedabad
DATE: - 1410/2025

CORRIGENDUM NOTICE

EDELWEISS ASSET RECONSTRUCTION COMPANY LIMITED
CiN: UaT 100MHEIHTPLCL 74759
Regd, Office : Edelweizs House, 15t Floor O C5T Road,; ¥alina, Mumbai 4000598

With reference fo adverisement Published in this Mewspaper on dated 02.10.2025
Regarding "PUBLIC NOTICE FOR E-AUCTION SALE OF IMMOVAELE PROPERTY™.
Please read extended date of auction a5 perbelow for following borrowers

Loan &l Ko Provieus | Mew Date
Selling Inslitution Name of BorroweriCo-Borrower |, o Date| of Auction
GEEMIS1EN [ Ws Pramukh Darshan Fashion (Bomower)

E Mr Pawan Kumar Jain
GEEMS14N (Co-BorrowarMortgagor) SRA0EI2E | 2T A0.2025
Mrs Seemaben Pawankumar Jain
(Co-Barmowearhiiorigagor)
GRRODSESH M's. Sal Metal (Bormower],

& Mr. Yogeshbhai Virjibhai Sidapara
GRROD5E4N [Co-BarrowerMorlgagor),
Mr. Bhavin Gordhanbhai Sidapara,
Mr. Harsh Yogeshbhai Sidapara,
Mrs. Induben ¥ Sidapara & Mrs. Muktaben
Gardanbhai Sidpara (Co-Borrowars)

20102025 27.10.2025

DESCRIPTION OF THE IMMOVABLE PROPERTY

STATE BANK OF INDIA |
INDUSIND BANK LIMITED

Terms and Conditions :-

1) E-auction is being held on “AS AND WHERE BASIS”, “AS IS WHAT IS BASIS”,
“WHATEVER THERE IS BASIS” basic and will be conducted “ONLINE”.

2) The auction will be conducted through Indusind Bank approved service provider M/s C 1
India Private Limited at the web portal https://www.bankeauctions.com

3) Bid Documents, Declaration, General Terms and Conditions of online auction sale are
available at secured Creditor’s website i.e https:www.indusind.com or website of service
provider i.e https://www.bankeauctions.com

4) To the best of knowledge and information of the Authorised Officer, there is no encumbrance
on the properties. However, the intending bidders should make their own independent
inquiries regarding the encumbrance, title of properties put on auction and claims / rights /
dues / affecting the properties, prior to submitting their bid, in this regard, the e-auction
advertisement does not constitute and will not be deemed to constitute any commitment or
any representation of Indusind Bank.

5) The interested bidders who require assistance in creating Login ID & Password, uploading
data, submitting bid, training on e-bidding process, etc. may contact M/s C 1 India Private
Limited, Plot No.68, 3rd floor, sector 44, Gurgaon,122003, Haryana. Support No.
7291981124,25,26 & Contact  Mr. Bhavin — 8866682937 Support Email ID :
support@bankeauctions.com and for any property related query may contact the Bank
Officer Mr Jignesh Kshatriya 7043332225 & Mr Himanshu Vala on 7043332227 It may please
be noted that in case of any discrepancy / inconsistency between e-auctions notices
published in English and in vernacular then the contents of the notice published in English
shall prevail.

6) The Authorised Officer / Secured Creditors shall not be responsible in any way for any third-
party claims/rights / dues.

7) The sale shall be subject to rules / conditions prescribed under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security InterestAct,2002.

GAS0H0594N | M's. Shree Krishna Provision Store (Bamower)
& Mr. Ahuja Rajeshkumar D
GASDOSISN [Co-BorrowariMartgagor)
Mr. Prakash Ahuja & Mrs, Ahuja Sonamben
Rajeshkumar (Co-Borowers)

Al ather detaitz in our nobice dated 02, 10,2025 shafi remain the same.

Date : 18.10.2025 Authorisad Officer
Place : Mumbai For Edelweiss Assel Reconstruction Company Limited

20.10.2025 | 27.10.2025

|_-q:_-_ F |_:I alweals

Date: 18-10-2025
Place: Junagadh

Authorized Officer
Indusind Bank Ltd

Details of Borrowers, Co-|Borrower: 1)Mr. JOSHI SANDIPKUMAR R, C/o
Borrower, Guarantors with |RAJESHBHAI A 601 Vasant Marvel, Opp Shiv Dham,
Address Vimalnagar Main Road, Pushkardham, Rajkot., Pin Code: -
360005, Mobile No 9979555335.Also At: Flat No C 903 Vasant
Marvel Apartment, Vimal Nagar Main Road, University Road,
Rajkot, Pin:-360005, Mobile No:-9979555335
Co-borrower: 2) MR/Mrs. DIPTIBEN SANDIPBHAI, C/o
DILIPBHAIL. A 601 Vasant Marvel, Opp Shiv Dham,
Vimalnagar Main Road, Pushkardham, Rajkot. PIN CODE: -
360005, MOBILE NO 9979555335

GRR05049M

Rs. 27,70,200/- (Rupees Twenty Seven Lakh Seventy
Thousand Two Hundred)

Rs. 2,77,020/- (Rupees Two lakh Seventy Seven Thousand
Twenty only)

Date & Time of E-auction 28/10/2025-11.00 AM to 12.00 PM

Last date of submission of bids |24/10/2025

alongwithEMD
Minimum bid IncrementAmount |Rs. 50,000/- (Rupees Fifty Thousand Only)

Date & Time of Inspection of|21.10.2025 (11.30PM-12.30PM)
Property

E-auction Website Address https://lwww.bankeauctions.com

Description of the Immovable | All the piece and parcel of land and building in residential
Property / Secured Asset property of Flat No C/903 admeasuring 62.80 Sq Mtrs of
Vasant Marvel Apartment, Vimalnagar main road, Wing 4 on
the Plot No.1 of TP No.5 FP No.103 on Revenue Survey No
103 P of University Road, village Nana Mauva located at
Rajkot -5 and bounded as under. Bounded by: -NORTH: -
Passage than Flat No 902 , SOUTH: -Margin than FP No.102,
EAST: - Margin than Vasant Marvel Wing B, WEST: -Lift
passage than Flat No 904

LoanAccount Number
Reserve Price

Earnest Money Deposit

Terms and Conditions :-

1) E-auction is being held on “AS AND WHERE BASIS”, “AS IS WHAT IS BASIS”,
“WHATEVER THERE IS BASIS” basic and will be conducted “ONLINE”.

2) The auction will be conducted through Indusind Bank approved service provider M/s C 1
India Private Limited at the web portal https://lwww.bankeauctions.com

3) Bid Documents, Declaration, General Terms and Conditions of online auction sale are
available at secured Creditor’s website i.e https:www.indusind.com or website of service
provider i.e https://www.bankeauctions.com

4) To the best of knowledge and information of the Authorised Officer, there is no encumbrance
on the properties. However, the intending bidders should make their own independent
inquiries regarding the encumbrance, title of properties put on auction and claims / rights /
dues / affecting the properties, prior to submitting their bid, in this regard, the e-auction
advertisement does not constitute and will not be deemed to constitute any commitment or
any representation of Indusind Bank.

5) The interested bidders who require assistance in creating Login ID & Password, uploading
data, submitting bid, training on e-bidding process, etc. may contact M/s C 1 India Private
Limited, Plot No.68, 3rd floor, sector 44, Gurgaon,122003, Haryana. Support No.
7291981124,25,26 & Contact Mr. Bhavin — 8866682937 Support Email ID :
support@bankeauctions.com and for any property related query may contact the Bank
Officer Mr Jignesh Kshatriya 7043332225 & Mr Himanshu Vala on 7043332227 It may please
be noted that in case of any discrepancy / inconsistency between e-auctions notices
published in English and in vernacular then the contents of the notice published in English
shall prevail.

6) The Authorised Officer / Secured Creditors shall not be responsible in any way for any third-
party claims/rights / dues.

7) The sale shall be subject to rules / conditions prescribed under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act,2002.

Date: 18-10-2025
Place: Rajkot

Authorized Officer
Indusind Bank Ltd

1
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DESCRIPTION OF IMMOVABLE PROPERTY

iz dw Union Bank EAMRES BRANCH (19142) : 35, 37 & =4 First Foor,
T Lm ol Dada Bhagwan Comples, Kamrej Char Rasta, Surat

EE=ErsEsa Email- unind9191 44@uninrhankafinga hank
POSSESSION NOTICE rute-si1))

Whereas, The undersigned being the Authonized officer of Union Bank of India
undar the Securfization and Reconstruction of Fnancial Assets and Enforcement
securty Interest Act, 2002 (54 of 2002) and in exercisa of powers confemed wnder
section 13{12) read with rule 3 of the Security Interest {Enforcament) Rules, 2002
issued & damand nolice dated 06/09/2024 calling upon the Mr, SebhashKumar
Maranbhai Anfala (Bpplicant), Mr. Jignesh Naranbhai Antala (CO-Applicant), io
repay tha amount mertioned in the rofice beng RS, 765,068, 72 (Rupees Seven Lakhs
Sixty-Fiwe Thousand Sixty-Eight and Paise Seventy-Two Only) with intesest within &0
days from the date of receipd of the said nofice

Tne Borrowes/Guarantor’ Mortgager having falled to repay the amount, notice (s
heraby given to the Borrower/Guarantor! Martgagor and the public in general that the
undarsignad has 1aken Physical Possession of the properly descrbad herain balow In
exgrcise of powers conferred on ki under stb-section (4) of saction 13 of the &Act read
with rule & of the Secunty Inferest Enfarcement Rules, 2002 on this the 12th Detober
2025,

The Applicant’ Co-Applicant / Guarantar in particular and the public i genarat is
hieraby caudioned nobte deaad with e property and any dealings with the propsarty will ba
subjectio the charge of the Union Bank of India, KAMREJ Branch for an amount of Rs.
7,65,068.72 (Rupees Seven Lakhs Sixty-Five Thowsand Sixty-Eight and Faise
Seventy-Two Only) a5 on 31082024 in the said account together with costs and
interest as aforesaid,

The Applicant’ Go-Applicant / Guarantor attention i= invited to provisions aof
suth-section [8) of Seciion 13 of the Act, in respect of time available, to redeem the
secured assels.

All that piece and parcel of the immovable property bearnng Plot No. 134
admeasuring area 48.00 5q. yards i.e. equivalent to 40.18 5q. meters along with
proporional undwided share admeasunng 2297 50, meters in fthe commaon
roads and COP of the society known as DHARA BESIDENCY VIBHAG-2 situated
on the land beanng Bevenue Block No. 478 of Moje Village Velanja Taluka
Kamrej District Surat. North: Adj. Plot MO, 133, South: Adj, Plot No. 135, East
Adj. so¢ internal Boad, West: Adj, Plot no. 143,

Dale: 12.10.2025

Place: Sural

Authorized Officer
Union Bank 01 India

FORM A

PUBLIC ANNOUNCEMENT

{Under Regdwlation & of the Insolvency and Bankrpicy Board of india
[inschvvancy Resgiution Frocess o Corporale Persons) Megulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
C M SMITH AND SONS LIMITED

[Merme of corporte dabios
2. | Dt of incorporation of comorste delior |
3. AumoEy under which corporate debior
| E Inoorpoenad f regsiered
. | Copomte denthy-hin, / bivses-babty
| Warifeationte, of comorats delroe
. s of the meishered offioe and
prireingd office (f &y of conmorie
il
Py Cormmencerment daie in
reapact of corporaie debior
| Estimated date of dosare of nschency
el UNon pocess
| Werrs and ragstraton rumber of ke
rEohvency prleseonal actng as interm
| resolution profossiansd
o ooz and cernal of the interm
sl idion prodesssional, as refiiened
with the Boand

| AT 257G E8arC034205

| Crshirath '.|'|‘:':-r|-.' Gt Rn.aiu“i:ll‘l-::rl. [oest-Whusdn
Mading, Guisnat, India, 3EF0,

[ 15102025

| 142036
(180 days fom the Onder-oate 16-10-51655%)
fuir. lara® lagpsan Shan
IBEH Rag Mo

| 1B IR DO, PG, 20222025 14065
Ackdress; 2011, Barmcheru Comple, Riean
Teran Dining Hal, Opp. Sales Irds, income T
dehram Road, Aheradatnd, Guparat - 380009,
Errad il prvcaanakshahEgmailomm
Covregpondence Sdoresss 10th Fioo:, 1003,
Sion 21, Mear Salkon Hotel, Sinchu Bhanen
Finad, Thalte], Ahmedabad - 380054
Frogess Emall ich cipoecmemtEEn pinsohvencyin
For r”"E. clagms, plaase Eo i he clams saction
of betow mentioned webshs

| PRIEES Mni e gaote I
002025 | 19 denes Trosm mecespt of the Order

| derted 16102005
Mt Applicabie

3| Aoidress B el o be wsed o
ocoresponcenoe Wit the interrn
rEs0 Lo piofessiongd

LA ko o subrrisgion ol ckis

_'G&m&: ol credings, i ary, uncés clause
A ol subraecion (58] of Secion 2,
accerTared Dy the Inberim resolution

[ professiong

| Kames of Insohency Prolessionais
dantified 1o act as Authonsed
Fapresantzing of crediiors in o clss
{Three names for each class)

i) Bediment Fomrns
|13 Destadss ol dulboriied repriserinoes
Ane avakaie ot

i =

. (@) weaniihi gorcin
I e e ot
(b} Mot Aprpbealie

Motice i hareby given that the National Gompany Law Tnbunal, Ahmedabad Banch |4, kas
arderad the commancamant of 8 Comporate Insalvency Ragalution Proocess of the © M
Smith and Sors Limited on 16-20-2025
The creditors of G Smith arkd Sons Limited are heseby caied ppon t9 submit their claims
with praad onoar before 320-10-2025 to the Intestm Begolution Prolessional gl the sddrags
mentioned against antry Mo, 10,
Tha firanciad crediters shall submit their claims with proof by clectranic mears only, Al
athser Sredinorg mey submit the chairms with prood in person. by post o Dy efacInonks rssans.
A tmancial crednor EE|I:II'II';II"IE b B ciass, aslisted BEGINEL thaantry Ma, 12, shall irkcata it
chaice: of authorsed reprisentaties from among the three insolvenoy professianals listed
aEpamst enry MoULE 0 act &5 authorsed representatve of the class [spedcily E|EIEE| n Formn
Gi, - Mot Applicabia
Sufwnission of faike or miskeading proafs of claim shallattrect penalties,
Sal/-
Janak Jag]ivan Shah
Intarim Resolution Professional
In the matier of C M Smith and Sons Limited
IBBI Reg. No: IBE/IPA-O0L/IP-P-O02626,/2022-2023/,14085
AFA Validity: June 30, 2026
Emalil for Correspondence - clrp.emamithifnprvinsolsency.in

Date: 18-10-2025
Flace: Ahmedabad

. Ahmedabad
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MADHYA GUJARAT VIJ COMPANY LTD.
1S0-9001-2008 Certified Company
0&M) Circle Office, 3rd Floor, Nagar PalikaBhavan, NADIAD-387001
Ph. No. (0268) 2562204 / 2562208 Fax No. (0268) 256229
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Public Notice
Tender Notice No.22/25 Tenders are invited vide 1) Tender ID No 234361 ARC for Laying of
underground 11 KVXLPE cables of any rating from 95 to 240 sq.mm including beneath road crossing
as per specification / scope of work, terms and condition of tender including the liaison work with
government authority as per attached schedule for Nadiad Rural Sub Division/ other Sub Division
under ND & Other scheme.2). Tender ID No 234416 ARC for Laying of underground 11 KVXLPE
cables of any rating from 95 to 240 sq.mm including beneath road crossing as per specification /
scope of work, terms and condition of tender including the liaison work with government authority as
per attached schedule for Piplag Sub Division / other Sub Division under ND & Other scheme. 3).
Tender ID No 234153 ARC for erection and Maintenance of HT/LT/ TC including the rate of Nut-Bolt
at Kheda S/dn and any otherS/Sdns under Mahemdabad division (Including GST) 4). Tender ID No
234176 ARC for erection and Maintenance of HT/LT/ TC including the rate of Nut-Bolt at Haldarwas s/
dn and any otherS/Sdns under Mahemdabad division (Including GST) 5). Tender ID No 234206 ARC
for erection and Maintenance of HT/LT/ TC including the rate of Nut-Bolt at Mahemdabad s/dn and any
other Sdns under Mahemdabad division (Including GST). 6). Tender ID No 234261 ARC for erection
and Maintenance of HT/LT/ TC including the rate of Nut-Bolt at Limbasi S/dn and any other Sdns
under Mahemdabad division (Including GST). Date extended up to 28.10.2025 Tender ID N0.220548
Outsourcing the services of Meter reading through GPRS based Mobile devices and On Spot bill
generation, on spot printing of bills and on spot delivery of bills with your Manpower, Mobile device,
Bluetooth Printer and Stationary using Android Mobile Application, Web Based Software and Server/
Network infrastructure of MGVCL for Piplag and Chaklasi Sub divisions of Nadiad City Division office.
Date:17.10.2025 Superintending Engineer, (O&M), MGVCL, C .O, Nadiad
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SAPTAK CHEM AND BUSINESS LIMITED
Registered Office: 201, Rangoli Appartment, Manorama Park Society, Nr. Isanpur Cross
Road, Isanpur, Ahmedabad, Gujarat, India, 382443 CIN: L24299GJ1980PLC101976
E-mail: munakchem1980@gmail.com, info@saptakchem.com

Website: www.saptakchem.com

NOTICE 0f extra ordinary General Meeting and E-voting Information

Notice is hereby given that an Extra-Ordinary General Meeting (‘EGM’) of SAPTAK CHEM
AND BUSINESS LIMITED (‘the Company’) is scheduled to be held on Wednesday, 12th
November, 2025 at 11:30 A.M. through Video Conferencing/ Other Audio-Visual Means
(VC/OAVM). The venue of the Meeting shall be deemed to beat its registered office situated
at 201, Rangoli Appartment, Manorama Park Society, Nr. Isanpur Cross Road, Isanpur,
Ahmedabad, Gujarat, India, 382443, in compliance with general circular General Gircular|
Nos. 14/2020, 17/2020, 20/2020, 02/2021, 19/2021, 21/2021, 02/2022, 10/2022 and
09/2023 dated April 8, 2020, April 13, 2020, May 5, 2020, January 13, 2021, December 08,
2021, December 14,2021, May 05, 2022, Dec 28, 2022 and September 25, 2023, respectively
issued by the Ministry of Corporate Affairs (MCA), Government of India and other
corresponding circulars issued by Securities and Exchange Board of India (SEBI), to transact]
the businesses as set out in the Notice of the EGM.

The notice has been sent electronically to those members, whose email addresses were
available with the company or the Depository Participant(s) for other members, who
have not registered their email addresses, for those the Notice has been uploaded on
company’s website i.e. www.saptakchem.com and on BSE’s Website i.e.
https://www.bseindia.com/.

The voting rights of Members shall be in proportion to their shares of the paid-up equity
share capital of the Company as on the cut-off date i.e., Wednesday,
November 05, 2025.
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working days from the date of dispatch until the last date for receipt of votes by e-voting.
Alternately, Members may also send their requests to

munakchem1980@gmail.com in from their registered e-mail address mentioning their|
names, folio numbers, DP ID and Client ID during the voting period.
If any member wishes to get printed copy of notice of the Extra Ordinary General Meeting,
the Company will send the same, free of cost, upon receipt of request from the member. In
case you have any queries or issues regarding e-voting, you may refer the Frequently Asked
Questions (“FAQs”) and e-voting manual available at www.eveting.nsdl.com under help
section or write an email to eveting@nsdl.com. The Notice will be available on our website
www.saptakchem.com. Further, these documents are available for inspection at the
registered office of the Company during office hours.

By the order of the Board
For Saptak Chem And Business Limited
Sd/-Rohitkumar Parikh (Managing Director)
DIN: 07394964
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